
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No./ 

DATE OF DECISION IJ.i.1:4 

Petitioner 

Advocate for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

Tiie Hon'ble Mr. 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the J'udgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



rav i.:.;fl iirinbhai x?i'akh 
Bojavakuva, beth Bazar, Nadiad, 

(dvocate 	jr..A.JOsflh) 

Versus 

L 	Union of Laia 
dotice to be served to 
Th ub-Recora iic.r, 
ailiay Uii (-.rvice, 
W 1  oivisior, 

7aciiaQ-387 001. 

t•; d ku Kuresni) 

pp1icant 

Respondentx 

d C'UBR 

/,1.) ly' 

te: 1e1/1/1)4 

- 

t 	n  	 icerer oa      	R.M.J. 

.tac.: •ia 	tas come to be 

/7/1 2 by the order 

arine even aete issued by the ub-Recora Of ricer, 

' eavision, Nediad. The ailicant challenges this 

o'l order on the ground that it is ab initia vai-

1 hough it atigkflatize act, no enquiry 

s held and no oD)ottunity was given to 

o 	c1d'7-:ind: the alleiations made in the removT 

uLear rcas as tOlOS ; 

s there are several comlaìnts Ot StaiJL 
nh nuer ot reports against you of the 

's Nadiac RLi, regarding your unsatis-
ctory orking, late attendance, frequent 

::ntis and mis-behaviour during your 
ariod. 

to yoar sucr irregularities you 
aacej R iLVo iroma tae• service 

6/7/12H. 



a. 	it roes not rjuire any elaborate discussion 

to ooint out that tha orher 	h1ch the apolicant 

13 reove: from Service is clearly stigmataria 

the u liCnt coulct not hrz bia removed irorn service 
j1thout hoiriri -j an enquiry into the allerations against 

her :ar itflout 	[oruing her a reasonable opportun ity 

to cieferd herself. 

4. 	Tar rcaondents hve ililed reply against the 

eplication, aherein it is stated that enquiry was made 
the 

to tb illeqatioas against/a:plicant through staLf 

not even rerotely suggested that any 

uiry was helci as per the relevant rules 

. any oportunity '.ias given to the apalieTint to 

rt ici, 21  aatesuch scuiry and to defend herel. 

- a concleion t reiore, t;at the order of rarer - 

1 aria void cannot oe escaoed. The aeelicunt, 

are, entitled to h.ive the crater quasne 

ISO to a direction requiring the resporiaents 

a her in service as ba.orc elt:h all 

1 hane it incluina back wages, etc. 

- 

ell anti void and is hereby- quashed 

a resoondents are directed to reinstate 
- r - 

a)Jlican in serviccaiothwith. wi 	continuit 	-a 

conseqarrt al ban -t i ta iatcludi; LUll b cK 

till the atate Oa reinstatement. The resoondents a 

ba(_-k ;es to the a 	Licat 	- 

ct. 

- : 	krisnri:Ln) 	 .3.atel) 



L"A 
484/92 

16-3-1994 	 I Adjourned to 18-3-1994, iir. Kureshi undertakes 

to inform mr. G.. Joshi th:t the matter will 

be taken up on 18-3-1994. 

K. Raff amoorthy) 	 N.aPatel) 
raber (A) 	 Vice Chairman 

M.A. allowed. It is s : ted that directior, 

to reinstate the aolicant is already complied with. 

Extension of time is required to comply with 

directions for payrtent of back-wages. Time to 

comply with the said directions,extended till 

30-4-1994. i1.A. disposed of accordingly. 

(K.Ramamoorthy) 
	

(N.E .atel) 
Member (A) 
	

Vice Chairman 

M.A.271/94 in O.A. 4814Z92  

None for the applicant. M.A.271/94 filed by 

the respondents for extension of time to comply with 

the order of this Tribunal. Time granted upto 

6th June, 1994. No further time will be given. 

M.A. 271/4 is disposed of. 

(Dr .R.K.Saxena) 
Member(J) 

IL 
(V.Radhakrishnan) 

Member (A) 

vtc 



18-3_94 

r 
	

[ 

1 

._484/92 

16-3-1991 AdjLned to 18-3-1994, 	4r. Kureihi 	unàe.takes 

to inform 4r. (3 	. Joshi th 	L e matter will 

bo taken u 	on  

K. Rmmoo.thy)  
mber ( Vice chairman 

lee L,-L £ u.A.434/92 

M.A. allowed. It is sttd that d.tractior, 

to reintte the aooLtc'int As 	oip1ied with 

xtniOii of time is required to comply with 

diroction for pyent of back1age3. Time to 

comply with the id directioc1s,e,tend5d till 

30-4-1994. 	dspoed of accordingly. 

(K.Ramaxraoorthy) 
Member k A) 

N.D. ael) 
Vice heirmdn 

6-5-94 

AS* 

?1.A.211/94 thQ.A.4j2 

done for the at1jcant. M9A271/94 f11w3 by 

the 	 fc.r xt*ision of tim t comply with 

the order of this Tribunal. Tim granted upto 

6th June, 194, N. :rc: tixe will be given. 

M.A. 271/fl ic 	 of 

(v.: Thakri5hnan) 
Me rrbe r (A) 

r: r. 


